
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powet·s ofBar Council undet· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No · ' ;_.;, ~ ~ Dated: 2.. 'l.\\ \ ~\.'1 
It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Adil Jamal 
S/0 Mohd Jamal Najar 
RIO Kralpora, Hariwatnoo, Tangmarg, Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-51012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before . 

..---,.\ ~~ 
Moham,~asi~B "gh )...\ ...-

. Additional Regist ~ 

No: 'l \ (, q ± -l o*-!Dated .).. l \ 1) l 'b l 'l (lL_./ O 111 \~ 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Baramulla. 
2. Secretary, Bar CounCil of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
President District Bar Association, Baramulla. 

""Tfi?Charge N.i.C. High Court of J&K Jammu for uploading on the website. 
Mr. Adil Jamal, Advocate 

..... . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

- ·- * * * 

PROVISIONAL 
ENROLLMENT 

_ N 0 T I F I C A T I ON 

No: _ · :: _::-::::-'l3 '\q Dated: .1 ')_ \ I\\ 'bsl 'l 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Ms. Asmat Riyaz 
D/0 Riyaz Ahmad Bhat 
RIO Malyarpora lqb~l Colony, Baramulla 
AlP Diyarwani, Batamaloo (Near Hope Medicate) Kashi Mohalla, 
Batmallo (H.No.1512), Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-51112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

r-1- \ ~w-~ 
Mohamm~~igh Y' 

Additional Reg· a~ 0tli 
No: 1\:\o >-- 8') L(1Jated: "2._ 'J.-j l\ ) "ins 1-'J "\'' '\ 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Baramulla/Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. - President District Bar Association , Baramulla. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Asmat Riyaz, Advocate 

.. . ... for information and necessary action . 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powet·s of Bat· ~~~,~c. ~~ ·u::e: S~,~fi2~!<~8 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~6 b Dated: ~ "L \\\\, n \Sf 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Akshay Kumar 
S/0 Arun Kuma•· 
RIO Opp. Shitla Bus Stop, Khanpur, Nagarota, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-51212019 in the ro !! of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry . unless the absolute/final. enrollment as 

an Advocate is ordered there before. 

,.,. ~ ~'1 
Moham~ Beigh 

\\ . Additi~~ Registrar 
No: SL.\ ) o 1-) lt)L fbated: .......:~::....___') __ ~+-\---'-\-+_1 IJ--6~ ~ 9-V /0\' '\ ~ 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association , High Court of J&K, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Akshay Kumar, Advocate 

.. . ... for information and necessary action . 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exet·cising pow.et·s of Bat· (:ounci) undet· ~~~tim1 58 of the Advocates Act, 1961) 

~ ,'h • '"!J.~ .• ..r.~ ... #. \* * *·~~ ·~~<f>(: .,;!'::"~' ~ 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ 9-r,o""--\_,____~ Dated: ;)__'")__\\\\'\-a~ 
It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Ashiq Hussain Lone 
S/0 Muhammad Ashraf Lone 
RIO Nowpora, Jagir, Tengpora, Baramulla 

has been admitted and enrolled as an Advocate on 'the rolls of Jammu and 

Kashmir -Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-51312019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~-~~~ 
Mohammad Yasin Beigh ')...\"' f . . k . Additional ~'lrstr\\ra, 

No:a'£170 7-~;zr1oated: .:L_'L..h\~'\ '2_..-/ y,.\•'\' 
Copy_ forwarded to the: 
1. Principal District & Sessions Judge, Baramulia. 
2. Secretary, Bar Council of India, New Delhi. 
3. . Manager, . Government Press, Jammu for publication in the n~xt issue of 

Government Gazette. 
4. · President District Bar Association, Baramulia. · 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Ashiq Hussain, Advocate 

. ...... for information and necessary actio~ . 

. . . 



HIGH COURT OF JAMMV AND KASHMIR AT JAMMU 
(Exercising power·s of Bar Council under Section 58 of the Advocates .Act, 1961) 

w : · . * .> * 2-- _~:.. ~ 

PROVISIONi\L 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ a--""(!)=---::c~=----- Dated: 2 ')-} I J JJ-J~ 
r 1 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Abdul Majid Sheikh 
S/0 Zahoor Ahmad Sheikh 
R/0 Jamia, Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from . the . date of . 
issuance of this notification, subject to the verification of his/her Provi?ional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been· entered under 

serial No.JK-51412019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

r-1. \ . _,()-/"~~ 
Mohamm~B~igh)/\ ---II I I 

.. . . Additiona~ Registrar 

No .21! ~:,.,..~'il}Pated .!)_.]._\ \l~I'J-ni:X V .¢!-~1·1'"'. 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Baramulla . 
2. Secretary,· Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Baramulla . 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Abdul Majid Sheikh, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASifMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 9 0 '"'.;, Dated: 'l ":l-) I) /r'.r:o \ ~ 
It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Akshay Sadotra 
S/0 Kali Dass 
RIO W.No.12, H.No.105, Bishnah, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-51512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~-~~ 
Mohammad Yasin Beigh )J ~ll 
Additio~iJtra\t~ 

No: .;l. ll 4 ~ -s-~ated C)_ ")_I \1) ~ \ l /X"\" 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. . Manager, Government Press, Jammu for publication in t11e next issue of 

Government Gazette. · 
4. President Bar Association, High Court of J&K, Jammu. 
5. In-charge N.I.C . High Court of J&K Jammu for uploading on the website. 
6. Mr. Akshay Sadotr·a, Advocate 

..... . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powe1·s of Bar Council unde1· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _q---+-=~-\\~.--_ Dated: ..!)_'::L \\\) 'a-ts-l'3j 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Arshad Maq boo I Dar 
S/0 Haji l\tlohmmad Maqbool Dar 
RIO Humhama New Airport Road, Vision Public school, Distt. Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-51612019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ ~ ~ 
rl' ~~'}1 ... 1i,.-l'7 

, I Mo~~;;;:Onal Rejl:S~:fl~h ~ c, 

No: ::>-\ '10Y ,_(f £ Dated ')__ rc__ h \ '035 lj . "h-/ ~k ~ 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Budgam. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Arshad Maqbool Dar, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMlYIU AND I<AS HMIR AT JAMMU 
(Exe1·cising powers of Ba r Council unde1· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ 5-t-----:, o=-s-'~_ Dated: 2_f)_ / t t( Dr-rs t ~ 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Ajay Sharma 
S/0 Hans Raj •· 
R/0 Vill.Marta Bassi, Khue lVIorh, Tehsil Ram Nagar, Distt. Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification , subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-51 712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 'J_J I \:, \ ~ l6'~ated 
I 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Udhampur 
2. Secretary, Bar Council of India , New Delhi. 
3. Manager, Government Press , Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette . 
President District Bar Association , Udhampur. 
In-charge N.l.C. High Court of J&K Jammu for uploading on the website. 
Mr. Ajay Sharma , Advoca te 

. .. .. . fo r information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 9~~ Dated: })___\ \\ Jrx-o\ 9. 
---"-------- \ ' ~ 1 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Abdul Basat 
S/0 Abdul Salam 
RIO Village Dehri Ralyote, Tehsil Manjakot, Distt. Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-51812019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,-,· \ ·~~ 
Moham~~·ghrvi . ..-11 I 

J 
Additional Registr: r0 ~. 

No: .9./ J 6 7-J TL f6ated ')_ 'L \ \ \ ~ r:;,-.l':j ~ ~~ ~ 11 ~.., 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Rajouri. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Abdul Basat, Advocate 

.... .. for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powe•·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: --~..!O._D.:;__+__!..._ __ Dated: :::L L \ \\ \ ~ \._S) 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Ajaz Ahmad 
S/0 Abdul Hamid Paul 
RIO Buchroo, Brother's Colony, Tehsil Chadoora, Distt. Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-51912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

.-,· ~~--;;!? 
Mohammad Yasin Beigh'"Vt 

No: 'l[/')3..-l&boated: 
I 

\ \ Additional Regif;trar 
. ~~\\,~\) ~Y,~\" 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Budgam. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Ajaz Ahmad, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: --~_,_a_%~_ Dated: :L ')_ \ \\ ) f')--a 'l~ 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Arsh Vardhak Katoch 
S/0 Rakesh Singh 
RIO H.No.28, Sec-B-1, Lane No.1, Laxmi Puram, Chinore, Bantalab, 
Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject ·to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No .. JK-52012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~-V~~ 
Mohammad Yasin Beigh 

1 Additional ~ej)istrar 

No: ')\'J'JS'-& 'y'Libated: I)_~ \\)%l3 ~'1\'1 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Arsh Vardhal{ Katoch, Advocate 

... ... for information and necessary action. 

~· l 
Additional 



. '. 

·/'' ~ ··f:, • ..., 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(ExerCising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _--t.CZ_b_,+--- Dated: .")_'"L \\1 ~ 
It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Aamir Majid Shah 
S/0 Abdul Majid Shah 
RIO Hajibagh, Madni Mohalla, Budgam 

has been admitted and enrolled as an Advocate on the rolis of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification , subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-52112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ~ \ l &f----1 a/a1Jated: 
I 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Budgam. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Aamir Majid Shah, Advocate 

. ..... for information and necessary action . 



HIGH COURT OF JAMMU AND I(ASHMIR AT JAMMU 
(Exercising powers of Bar Council under· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: -----.J!--l_..:_() __ Dated ;.91-:! II } J::o ~ 
f I 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Akshit Raina 
S/0 D.K. Raina 
RIO H.No.l, Tower Wali Gali, Miran Sahib, R.S. Pura, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-52212019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,-,·' __,~~ Moham~n ~eigh 
. / . Addition~! ~gist'(f.r 

No: }j'lCf 1-fytf?oated ~IJ)"on I '1 ~ ~Lc,\11 f~ 
Copy forwarded to the: . 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. . Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Akshit Raina, Advocate 

...... for information and necessary action. 

~ ---- -----



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council unde1· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ C\+,\.J....J..\ ___ Dated: ~'1-\ \) \ ~'):-§ L.:1 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Ms. Bilqees Jan 
D/0 Late Gulam Mohi UdDin Wani 
RIO Akad, New Colony, Tehsil Mattan, Distt. Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subje_ct to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-523/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~-~~~ 
Mohammad Yasin Bei f 

J J 
Additional Registr ~ 

1 
o -f~ 

No: :L \~ q ) .. -<~o2... 2!Dated: )_ ')_jJJr ~ {5> ~ ,ti' 
I 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Anantnag. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Bilqees Jan, Advocate 

...... for information and necessary action. 

~· L-CI'i'~ 
Additional Regist;~~~~ ,o, 

( ~ 



\5 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ 9-+-1\r----'-)-=-- Dated: :1... 'L. \ \\ \ fYJl \..4 \ 4 
It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Dbeeraj Singh 
S/0 Sampooran Singh 
RIO H.No.19, Sector-lA, Mohalla Charakan/Thanger Channi Himmat, 
Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-52412019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

k. ~ r-1 • (7V; ..-1 .... , 1 
Moham eigh ?-1 I 

J Additional R'lflistrar 
')__')_ ~ lj ~ 1c) '7/ ~I II I t'1 

Copy forwarde to the: 
\ / . 

1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manag.er, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association, High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website . 
Mr. Dheeraj Singh, Advocate 

. .. ... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powe1·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ 9--\--,\..._~,-J---- Dated: ...l ')_) t f ) 2n I 4 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Ms. Faiqah Na.zki 
D/0 Javaid Akhtar Nazki 
RIO 17-Bill View Colony (East), Sector 1st, Old Airport Road, Rangreth, 
Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to· the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-526/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: :L \~ I D ';:;' t ~----L&ated : 
Copy forwarded /o the: . 
1. Principal District & Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association , Budgam. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
lVIs. Faiqah Nazki, Advocate 

. ..... for information and necessary action . 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exer·cising powers ofBar Coundl :.~mder Section:SS of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ?;1 s= Dated: C2. ':L I I I\ 0m11 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Gulshan Singh 
S/0 Balbir Singh 
RIO Bhatwal, P/0 Bhatodi (Duggain) Patya (Mandir) near Mahakali 
Mandir Bhatwal, Distt. Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject tci the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-52812019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

r1 - ~ ~(N'~r 
Moham~Yasin Beigh '1--

Additiona1Je1isV~~ \c_ 
~ 9 ov ~\ 

Copy forwarded t the: 
1. Principal District & Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delh i. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Asso.ciation, Kathua. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Gulshan Singh, Advocate 

..... . for information and necessary action. 

,-, - ' ~~~4 
Additio~;~tra~ r_ 

cV~\'' ~\Vl . 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powe1·s of Bar CounCii"'Under Section 58 'Of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ C(-+-"---"-/ £"-----Dated: ~ "-\\~\.'1 
!tis hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Gh Rasool Mir 
S/0 Ab Gani Mir 
RIO H.No.52 A LD Colony Rawalpora, Sanat Nagar, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-52912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ~ \ ~'j'l~) 1-j; Dated: 
I 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Srinagar. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Gh Rasool Mir, Advocate 

...... for information and necessary action. 



-~ ,• -."- ~:.--' 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exe•·cising powe1·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: q { ?: Dated: 2..'"l- ) t) J r::: lq, 
-----f-r~~~--- I I ~ . '( 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Golshan Kumar Singh 
S/0 Chaman Lal 
RIO Sanasar, tehsil Batote, Distt. Ramban 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-53012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date· of expiry unless the absolute/final enroU~ent as 

an Advocate is ordered there before. 

1. Principal District & Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Ramban . 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Golshan Kumar Singh, Advocate 

... ... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising power·s of Bar Co-~~icil -undet· s~~ti~'ii ~8 of tire Advocates Act, 1961) . 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: --~-'-\_%"""------- Dated: 9_ L \ 1\ I ,..._, 11 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Ishfaq Nazir 
S/0 Nazir Ahmad Wani 
RIO Narkara, Tehsil Budgam, Distt. Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-53112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final .enrollment as 

an Advocate is ordered there before. 

No :2.\ ~ Lj ~ -ta};.oated: ':2.. L \ IJ 

Copy forwarded to the: 
"r. Principal District & Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3.. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Budga:m. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Ishfaq Nazir, Advocate 

... ... for information and necessary action . 

. . 



· HIGH COURT OF JAMMU AND KAS HMIR AT JAMMU 
(Exet·cising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~L.o 
I 

Dated: Sl. '2....\ \ \\ 'Y-c:l-\ 'l 
It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Irfan Ali Bhat 
S/0 Mohd Jamal Bhat 
R/0 Odina· Sonawari, Tehsil Sumbal Distt. Bandipora 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK- 53312019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~ 
,..., . {'/"'f ,-, .- I I 
Mohamm Beigh ).,-\ ,... 

Add~ Re is_wa~ 
No 9...\ & ;)-~- b~ted: 'l. ')-) 11 }~ 81''\' \C, 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association , Bandipora. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Irfan Ali Bhat, Advocate 

... ... for information and necessary action . 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powe•·s of Bar C,o.iJ!!l~tu·nder SeJ,(.~it;>n-<?8 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ C\--T-, ).....,· =-\..\ __ Dated: ~ r;_ \ "\ ~ r")--u '\ '1 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Ishfaq Farooq Shah 
S/0 Farooq Ahmad Shah 
RIO Lal Pora, Lolab, Distt. Kupwara 

. . ~ 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-53412019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment a.s 

an Advocate is ordered there before. 

k. ~~,Q. 
r'/ . .-lf ,- I 

Mohamma Beigh ''Y/ 
Additional~~istr«fr 

No: '0. \ ?J, !:,;')__ ton jtlbated: C2 '2 ~ \\ ) llo \ 'l . . rrV _¢\~ \'' \'"' , 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Kupwara. 
2. Secretary, Bar .Council of.lndia, .New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Kupawra. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Ishfaq Farooq Shah, Advocate 

... ... for information a no necessary action. 
\ . ' 

r~~~~ 
Additional Re~trar 

1 11
\t"' )-'\ 

(/(\~ rrv~\ 



• . v' ... 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Coui~il-u'iider· Sectioli.s&-pf the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ (\--\--"'~=~==-,____ Dated: 'l.2-\ \ \ ' f':y-o\ C4. 
\ I I \~ \ 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Junaid Shakeel Malik 
S/0 Shakeel Ahmad Malik 
RIO Ansoor, Tehsil Damhal Hanji Pora, Distt. Kulgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-53512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~- \ ~orr~ 
Mohamm~ .Beigh 

Additional Regi~rar \ t9, 
No: ":D,lf}]-'i't.,jv:oated: ':>-'1...-) II} 1)-;:.l~ ~ ~~'\. 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi . 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Kulgam. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Junaid Shakeel Malik, Advocate 

...... for information and necessary action . 

,--,. , orr~ 



: .f 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bat· Council~undet· S~~_tion 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ 9--~.-, ?+>~h........__ __ Dated: ~'L\') \2-n \,.~ 
It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Mohd Ashraf 
S/0 Ghulam Mohd Pandit 
RIO Uthoora Post Office Pinglana, Distt. Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-54412019 in the roll of Advocate maintained by this Registry. 

The. renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~ - \ -Aerr~ 
Moham~a~n Beigh 

Additional Regi*[a~~ 
No: '2-L'o/34-311~ated: \).'>-) Ji)'h t"l "v-g,~. '· 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette . 
4. President District Bar Association, Pulwama. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Mohd As hraf, Advocate 

... ... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _g--=~=-\..___ Dated: )_'L. \ \\\ ~r. ~ ~ 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Manzoor Ahmad Bhat 
S/0 Bashir Ahmad Bhat 
RIO Naroo, Tehsil & Distt. Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar· Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-54512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ~ '\ q_ ~ ~ Dated: , -----------

Copy forwarded to the: 

.--1. ~----err~ 
Mohammad Yaii Beigh 

Additional Reg tref(\9} 

'h/~\~t\ 

1. Principal District & Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Budgam. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Manzoor Ah mad Bhat, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Cound l under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Naseer Ahmad K ha n 
S/0 Gh. Mohd Khan 
RIO Narkara, Khan M ohalla, Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification , subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-54612019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded t the: 
1. Principal District & Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Governm ent Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Budgam. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Naseer Ahmad K han, Advocate 

... .. . for information and necessary action. 



'. 

HIGH COURT OF JAlVIMU AND KASHMIR AT JAMMU 
(Exercising powct·s of Ba t· CoundLunder Sect iQta. 5:~ -of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

~ ?J)' Dated: ~')___I I!!__ 0-o l~ 
I I 

No: 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Nisar Ahmad Dar 
S/0 Gh Nabi Dar 
RIO Kuchmula, Tral, Bhagwadi Mohalla Distt. Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar C?uncil provisionally for a period of one year from the date of 

issuance of this noti fica tion, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-54 712019 in the roll of Advocate maintained by this Registry. 

The renewal/extens ion of provisional licence/enrollment must be 

sought before the elate of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~ - ~~~ 
Mohammad Yasin~igh ) 

1 
Additional Regis ar\ ,1~'1 

~L- 'l h~ 'f-V M'' 
Copy forwarde to the : 
1. Principal District & Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Governm ent Press , Jammu for publication in the next issue of 

Government Gazette. · 
4. President District Ba r· Association, Pulwama. 
s ~ In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Nisar Ahm ad Da r, Advocate 

... .. . for information and necessary action. 

~-~~~ 
Additional Registr~r~ ~ 

0.-v- ~ tl t9 
/(3' . 



Y1 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powe•·s of Bar Council under Section 58 ofthe Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ 9~. ~_\\_,______Dated: ~ ")... \\\\ fJo l~ 

It is hereby notified that vide High' Court Order Dated 16.11.2019 

Ms. Nadima Akbar 
D/0 Mohd Akbar Sofi 
RIO Brar, Chinar Colony, Bandipora 
AlP Police Housing Colony, Qamarwari, Bemina, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-54812019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

kc.N'~fa .--, . ,.---1 ,,.... I 
Mohamm ~ Beigh rvf 

) 
\ Additio~e i~rf&, 

No: 2-\5 b~-II 7 LJ1 Dated:~~\\\~\~ ~\~~ · 

Copy forwarded to the: 
1. Princip~l District & Sessions Judge, Bandipora/Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Bandipora. 
5. In-charge N.LC. High Court of J&K Jammu for uploading on the website. 
6. Ms. Nadima Akbar, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar C~u~cil under Secti?n £8 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~~~ Dated: 2L 1-~ \\\2r::l!~ 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Rafee Sidiq 
S/0 Mohammad Sidiq Mir 
RIO Kaka Sathu, Jamlatha, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification , subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-554/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~ ___, • (/'-/' ) , __ , c; 
Mohamm ~igh VI~"" I 

Additional Re9ist f~,\,o, 

No: _2 \55 6-ho )~ed :J_ ')._ \\ \\')-!, ~ f)/ 1\;' >S 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. .. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Srinagar. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Rafee Sidiq, Advocate 

.. .. .. for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exer·cising power·s of Bar Council under· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Ms. Nargis Rashid 
D/0 Ab Rashid Sheikh 
RIO Zaina Pora, Shopian 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-54912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No:SL/ j7)--17 /;j?oated: 
I 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Shopian. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Nargis Rashid, Advocate 

... .. . for information and necessary action . 

~· \______-~~ 
Additional Regi;,~r 0. \ t~ ' 

~)t)c)l '\" 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ (\__.__~_,£,_· _ Dated: '2 '2-\ I 1 \ 1")--,s ~ 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Owais Ahmad Mir 
S/0 Nazir Ahmad Mir 
RIO Goripora, Noorbagh, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-55012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No:~\~ 1&-<93 bfoated: 
7 

Copy forwarded to the: 

~ . l--~~ 
Mohammad Yasin Beigh 'V'I 

) \ Additional RegiW'Ir 

.5!--'L- II h~ en/ ;!J•\'~"' 

1. Principal District & Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Srinagar. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Owais Ahmad Mir, Advocate 

.. . ... for information and necessary action. 

__, . L-~/:;: 
Additio~al R~·~rar ~ ...-) l l 

. \~ 

~\ 
'\ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _5~.~-l...J---_ Dated: )__')__ \ \\ 4 'rn ~ 
It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Raqeeb Mushtaq 
S/0 Mushtaq Ah. Sheikh 
RIO Hand Chawalgam, Kulgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-55212019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: L\ s~ ~ --~ 1 /L(f!)ated: 
I 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Kulgam. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Raqeeb Mushtaq, Advocate 

... ... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising power·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _Cj-t-t ~~?f....___ Dated: )___ ')___ \ I \ ) ~ ~ 
It is hereby notified that vide High Court Order Dated 16.11.2019 

Ms. Roohina Bano 
D/0 Gh Mohi UdDin Ganie 
RIO Safapora, Trisa, Tehsil Lar, Distt. Ganderbal 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification , subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered uoder 

serial No.JK-55312019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. · 

__,. ~flv"~"J 
Mohammad Yasi~eigh 1A .... 

J \ 

1 

Additional R..Efgi r.~ tq 

No:'.:2-: ~'lo-'qrfL,e'ated: \)...'1...-
1 
\\!()]( li' rvv' ~t\'' 

Copy forwarded to the: · 
1. Principal District & Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Ganderbal. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Roohina Bano, Advocate 

... .. . for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: OV,X Dated: ") '1-\\ j \crc ~ 
It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Showlmt Majeed 
S/0 Ab Majeed Bhat 
RIO Narkara, Bada Mohalla, Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-56312019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~·~~¥t~ 
No: SL'l-0~~ .,..."['1 Uated 

Mohammad Y;si Beigh 
\ . \ Additional Re. sua~,PJ 

C)_f)_ 
1 
\\ \~\~ ~ \\H'\_t: 

I 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Budgam. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Showkat Majeed, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar· Co~1_gcil under Se~p~n 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: C\\~ 
\ 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Sheikh Tanzeel Illahi 
S/0 Sheikh Ishrat Illahi 
RIO Village Gundow, Tehsil Chillipingal, Distt. Doda 

has been' admitted and 'enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-56412019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~-~~~ 
Mohammad Yasin eigh 

\ \ Additio~egi rar \ t9, 
CJ_'L \ \ 'K~ ~ '~\ \ 

\ \ ) (j-

Copy forwarded to the: 
1. Principal District & Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Doda. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Sheikh Tanzeel Illahi, Advocate 

.. . ... for information and necessary action. 



. ' 

-.. ~~ tc;·~~-.x·'·. 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Coun.c.il .uuder Section5~ o.f the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ Cj_·+>-.S'....._,6=-- Dated: .2-'2-J \\ ~ ~ \_~ 
It is hereby notified that vide High Court Order Dated 16.11.2019 

Ms. Shazia Mehraj 
D/0 Mehraj Ud Din Misgar 
R/018, Mirza Bagh, Suderbal, Hazratbal, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-56512019 in the roll ofAdvocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

___,. ~v-r~~ 
Mohammad Yasinil s· h ~ 

\ Additional Regis! r~ rD. 
~~\ , ~ TI\ ~ ' y,;/ ~I 

\ I -~ /'J\ 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Srinagar. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Shazia Mehraj, Advocate 

... ... for information and necessary action. 



, .. ~ ··~· 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council undet· Section 58 of the Advocates Act, 1961) 

'- *** ·-.··---~, 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ <?\-4-M=· -4-1-- Dated: ~')__\ \\ \~\ 3j 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Sanpreet Singh 
S/0 Tirath Singh 
RIO H.No.71, Sector No.6, Trikuta Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jam.mu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial JVo.JK-56612019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Jammu. 
5. In-charge N.I.C. High Court ofJ&K Jammu for uploading on the website. 
6. Mr. Sanpreet Singh, Advocate 

...... for information and necessary action. 



.... 

HIGH COURT OF JAMMU AND KASHlVIIR AT JAMMU 
(Exercising power·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~~ Dated : ")_')_)!\)~ ~ 
It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Sahir Ayoub 
S/0 Mohd A:youb Hajam 
RIO Wahipora, Tehsil Litter, Distt. Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject t9 the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. Hts/her name has been entered under 

serial No.JK-56712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

/} - \_____-. vJ' ~~ 
Mohammad Yasin Beigh ')/l 

No: Db-~\'),~\') )unated 
Copy forwarded to the: 

Addition~~-r~r ~ q 
~-\ \\ \ n \.9 - · , \\ \ 

1 ~ . . ... 

1. Principal District & Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Pulwarna. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
l\'Ir. Sahir Ayoub, Advocate · 

. .... . for information and necessary action. 



. ' 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council undet· Secti()n 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ 9-+-· _S-""'2"------ Dated: .::2_ 'J-\\) ~ n l ~ 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Ms. Saamiya 
D/0 Abdul Majid Hangi 
RIO Qammarwari, near Shah Cinema, Tehsil South, Distt. Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-57012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~-~~19 
Mohammad Yasin Beig~ 

) . Additional R;;jftry~ t) 
~?-- )} ) '(rb ) '\ 'Yv-"' ~\ (' 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Srinagar . 
. 2. Secretary, Bar Council of India, New Delh i. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Srinagar. 
5. In-charge N.I.C. Hig~t Court of J&K Jammu for uploading on the website. 
6. Ms. Saamiya, Advocate 

..... . for information and necessary action . 

~~ 

Additional 
rrw 



·' 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of :&~~ r. -G_ouncil und.¢J.,,;"~cHon 58 of the Advocates Act, 1961) 

. * ~ * . 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Syed Irfan Muhammad 
S/0 Syed Gh Muhammad 
RIO Pachhar, Tehsil Rajpora, Distt. Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-57112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

___, . \_____-, VJ'~ 
Mohammad Yasin~e· h 

Additional Registr ra Otc, 
<t-z...--.---Ci t ~ \\ \ 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu . for publication in the next issue of 

Government Gazette. 
4. President DistrictBar Association, Pulwama. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Syed Irfan Muhammad, Advocate 

.... .. for information and necessary action. 

n· 
Additional 

I 
( 

- ' 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising power·s of Bar· Council under Section_ 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 9 S's- Dated: ll\ 1\ \pml~ 
It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Syed Rayees Hassan 
S/0 Lt. Syed Hassan 
RIO Hagger Pora (Budi Bugh) Sadat Mohalla, Tehsil Pattan, Distt. 
Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-57212019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~-~~~~ 
No: 1)_'2.-'::,)t~-),SJ;nated: 

I 

Mohammad Yasin~ s· h ~ l Additional Regis! 0,, ,o, 

':2--'1---- \)\ ~q 1JC''~ 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Baramulla. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Syed Rayees Hassan, Advocate 

. ..... for information and necessary action. 

' ~ -~~ r~ · ~· _,.,- ,;11' l/ 
Additional Re9;~trn,~ Ot'l -y1 

~~\\' \ ' 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising power·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: (\ s-+- Dated: Q_'l.- \ \\~ 01-6 ~ 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Ms. Shazia Akhter 
D/0 Mohammad Yousuf Mir 
RIO Salia Panchalpora, Mir Pora, Tehsil Mattan, Distt. Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-57412019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

J-). \______..~~~ 
Mohammad Yasin Beigh ').-r 

Additional Regi~r~rO 
No '). '1.-0 ~ ':l--tr Wated '2-k\ 1\ \ "4-1> \.9, 0-t/ ~ 1~·'\'"' . 

Copy forwarded t the: 
1. Principal District & Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Anantnag. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Shazia Akhter, Advocate 

...... for information and necessary action. 



/ 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: q. S£. Dated: c.:2.':2- \\\\ '""='~ ----~~~--- ~ ,~ , 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Ms. Shafia Nazir Shah 
D/0 Nazir Ahmad Shah 
RIO Hurdoona, Tehsil Tarathpora, Distt. Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-57312019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Kupwara . 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Kupwara. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Shafia Nazir Shah, Advocate 

.... .. for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _9---\---'=, :l-::;;,.._0-r--- Dated: 'k')jl H r 'lr-z:d-1 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Jasbir Singh 
S/0 Subash Singh 
RIO Pathwar, Tehsil Majalta, Distt. Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-53612019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~·~~~ 
No: 

Mohammad Yasi~igh~ 
Additional Regis a t!1 

2\~&f' :-"\ 0 ]tr' Dated ')_'1__ \\ \\1}-6\3 '\./. 1~1 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association , Udhampur. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Jasbir Singh, Advocate 

...... for information and necessary action. 

ro·~~ 
Addition~~\\9, 



. :, 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ 9-\,-="::L=-....S:....____ __ Dated: '1.:)_ \ I I \ 0-t, I~ 
It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Mohd Ishan Nangroo 
S/0 Showket Ahmad Nangroo 
RIO Kach<Joora, Distt. Shopian 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subjecfto the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No .. JK-53812019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

___, . t -01'~ 
Mohamm~~igh "'Yl 

/ Additional Regi t\a~ ~ t9.. 
No: .L\ 2) qr-~~Lfoated 2_')___ ~\~ { 'd.... 1..) ~ 1\,'

1 

Copy forwarded to the: 
1. Princfpal District & Sessions Judge, Sohpian . 
2. Secretary, Bar Council of India, New Delhi. · 
3. Manager, Government Press, Jammu for publication in tile next issue of 

Government Gazette. 
4. President District Bar Association, Shopian. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Mohd Ishan Nangroo, Advocate 

.. .. .. for information and necessary action. 

r~ · \ · Cr"~ 
Additio~~ - 1& 

0) ~l \''~ / 1 



... _ ..... .l';. 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar· Council under Section 58 of the Advocates Act, 1961) 

. * * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Mudasir Ahmad Bhat 
S/0 Bashir Ahmad Bhat · 
RIO Chandihaar, Wanganpora, Idd Gab, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate. from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-53912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~-~vv-~ 
I IL Additional ReJJiS r ~~ \ t1 

Mohammad YasiiB igh ~ 

No: 21 ~~;-a;vPoated: c:L").. \ 1 1 ~w'C1., ·'J,v/ (J1ti_
1 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication .in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Srinagar. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Mudasir Ahmad Bha, Advocate 

... ... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exe•·cising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ q:t......::~=---------\~-- Dated: ~ ').....} I I J C\e:;. L ~ 
_q:: I '( '-i-a o:::::.; I 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Mohammad Tahseen Sofi 
S/0 Farooq Ahmad Sofi 
RIO Sofi Timber Traders, Rajwar Road, Handwara, Distt. Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-54012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~,~ ,.-, . OJ' -v' ,...., ,,.... I 

Moham ~eigh 
) IJ ) Additional Rygi r~~. \ t"' 

No: l\'V"\ -t'fl.t?' Dated: ~ \f}rn,\:3\ QJ ~\\''\ 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publ ication in the next issue of 

Government Gazette. 
4. President District Bar Association, Kupwara. 
5. In-charge N.I.C. High Court of J&K Jammufor uploading on the website. 
6. Mr. Mohammad Tahseen Sofi, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND -KASHMIR AT JAMMU 
(Exercising powers of Bar· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 9 '2_:?\ Dated: SU--:\ \\ '\ C)---6 l3-
--~~,~~---- \ ( -, 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Mohd Anwar 
S/0 Naik Mohd 
RIO Khoriwali, Tehsil Darhal, Distt. Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject fo the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-54212019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final· enrollment as 

an Advocate is ordered there before. 

;----, · ~~ 
Mohamma asin Beigh)) 

Additi~na~:;J;t,r\~~0 
No:?-/ 9.!2. '2 -<t. 'l J'tbated: ~ !")__) 1 1 :ro \ ~ V rft ( \ 

I 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Rajouri 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Rajouri. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Mohd Anwar, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powet·s of Bar .Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: g£_~ Dated: L ")_)f)/ (\:A }<:j. 
--~.r=~---- I 7 ~~ ·1 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Manzoor Ahmad Shah 
S/0 SaufDin Shah 
RIO Sugen Yarinar, Wani Mohalla, Khag, Distt. Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-54112019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~·~~~ 
Mohammad Yas~ieigh V 

l 
Additio_nal R~i rar,\t"l 

No: ~~-~)Lt2Dated: ')._\)...- \\ )0--&~ 'J.v./ ( (J' \.. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Associatipn, Budgam. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Manzoor Ahmad Shah, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exea·cising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: --9r--· -+~--==() __ Dated: ')_2... \\\ \~\~ 
It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Raies Shafi Wani 
S/0 Mohamad Shafi Wani 
RIO Namblabal, Pam pore, Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial JVo.JK-55512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~-~err~ 
Mohammad Yas~·n 8 ig~ 

\ \ Additional Regis a~ 1 tt'1 . 
~'L \\ ~~ 0V ,~· 

l 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Raies Shafi vVani, Advocate 

• 00 00 . for information and necessary action. 
I 

~-~~~ 
Additional Registi1r I tlJ 

cry/~,~l~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powe;·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: -CJ--t---=tLt-+J __ Dated: 'l ':L \ \I )'):-, \1 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Ms. Shaheena Ali 
D/0 Ali Mohd Ganaie 
RIO Kurhama ganderbal Eid Gab Mohalla, Tehsil Wakura, Distt. Ganderbal 
AlP Kuestoo Ripora Ha kecm Gund, Ganderbal 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification , subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-55612019 in the roll of Advocate maintained by this Registry. 

The renewal/extens ion of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

.---, . ~c,-r~~ 
Mohammad Yasin~·gh 'V' 

No: "'2-.)- 0 a[}.-; ~ated 
Copy forwarded to tile: 

J ! Additional Re!)ist ~ \tt:; 
D_r:l- 'I !?roB 0V ~A t\ 

. 1 ~\ 

1. Principal District & Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Ganderbal. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Ms. Shaheena Ali, Advocate 

. ... .. for information and necessary action. 

' 
~~,., ... ,c. 

r--, . ry\ ,.. ' 

cyJ . . \ \\. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Coutrci~· under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: --3~---Y~. '&=---- Dated: f2 'J-/11 ) 1£:<,11 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Ms. Shaziya Jaffar 
D/0 Mohd Jaffar Dar 
RIO Hamdania Colony, Bemina, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification , subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-55712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~ . \________. vJ' ~'1 
Mohammad Yasi~.,_~figh 

· ) Additional ReyJ~~t\ ~£1 
No 2,?-ol~-l~)fOated :f'l..---\ 117~\4 ~ ~~~ 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Srinagar. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Shaziya Jaffar, Advocate 

... ... for information and necessary action. 

~ ~i ,..-, · ~~ Y\ 
Additional R.;gi4lr: t 

11
\ ~ 

V ¢o'\ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exer·cising power·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~~rs Dated: 2-'")__ \\\ '"b ~ 
It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Sohail Ahmed Bhatti 
S/0 Nisar Ahmed Bhatti 
RIO Dehri Ralyote, Manjakote, Distt. Rajouri 
AlP W.No.7, Khawaja Market, Rajouri ·m · f'/l o.MjoJ<cle._ 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir . Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-55812019 in the roll of Advocate maintained by this Registry . 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~·\ . . ·~~ 
Mohamm~~igh l 

· Additional Regis r _ t9 
No ')__ ~ '),() -S:J.-t;j;J!Dated 0--')--\ I\ \ '&-6 \ ') Jll 11 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Rajouri. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Sohail Ahmed Bhatti, Advocate 

...... for information and necessary action. 

____,. \ ~ err~ 
Addition~· , J \c1l 

. ~~"\ . 0 



HIGH COURT OF JAMMU AND KASHMIR AT JAMM-U 
(Exercising powea·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ (\--+-':L_\\__,___ Dated: 2-'2-\ \\ \ ~ '\ ~ 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Karan Singh 
S/0 Balwant Singh 
RIO H.No.42, W.No.4, Purana Daroor P/0 Katra, Distt. Reasi 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-53712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
I 

r--~· ~l 
Mohammad as in BeigtnJ- \1,... 9 

Additional R4es\r~r ~ 
C'l f I' ~ ./ - ,tte 

No: ~~9\ ~\b{L·P Dated: ~')__~ \1 (bsl~ r V"' ' 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Reasi. 
5. In-charge N.I.C. High Court of J&K Jammu. for uploading on the website. 
6. Mr. Karan Singh, Advocate 

.... .. for information and necessary action. 

_, . ~~t") 
Additional Re~tr~r\ t9! vi 
~ ~~\~\'\ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising power·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: '\ ~ ~ Dated: ll ':L \\ \) 'hs \~ 
It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Ishfaq Ahmad Magrey 
S/0 Abdul Rashid Magrey 
RIO Darhama, Tehsil Tangmarg, Distt. Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-532/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: .9-\ 8S'o ~s-s 
Copy forwarded t the: 
1. Principal District & Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Baramulla. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Ishfaq Ahmad Magrey, Advocate 

.... .. for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising power·s of Bar Council under· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: q \-\~ Dated: :L ~ \\\ ~-6 \ ~ __ ___,_, --'-+1 -- \ \ I 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Sajad Ahmad Bhat 
S/0 Abdul Aziz Bhat 
RIO Bugam Batapora, Alamdar Coloney, Tehsil Chadoora, Distt. Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification , subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-55912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

____, .I ~~~9 
Moham~asin~igh , 

I Additional Registr, rn 0 
No: SL?--D £ Y- 6~ 

1 
tfbated: ~-=-+-'---'-1/-+-fir"=6 __ \"\ ~ (71'~\ \ tl1 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Budgani . 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. · 
President District Bar Association, Budgam: 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Sajad Ahmad Bhat, Advocate 

_ .. __ .for information and necessary action. 

/)- ~~1 
Additional Re)lisfrar ·kr\: ~ 

rrJ t!: qt ~\\ ~ 
/ (7--



- ·' 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising power·s of Bar Council under Section 58 of the Advocates Act, 1961) 

No: 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: \L ~ \ \ \ \ ')--!, \ "l 
It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Shahid Rashid Bhat 
S/0 Abdul Rashid Bhat 
RIO Aishmuqam, Mir Mohalla, Pahalgam, Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year frorn the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-56012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absoJute/finai enrollment as 

an Advocate is ordered there before. 

. \ ~----:-, 
. ,--, . \__---t ~ .-- ,_, ',-- '1 

Mohammad Vas~· Beigh 1--l 
J } / Additional Re ;trp\fi~ · 

~C))~ ~l. \~ffbated : )-~ /1 {f)cb ~ ?v/ ''~'~ 
I 

No: 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Anantnag . 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Anantnag . 
5. In-charge N.l.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Shahid Rashid Bhat, Advocate 

.... .. for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: C?\ ~~ Dated: 2_~\\\\~\:\ 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Ms. Sonali Sharma 
D/0 Tilak Raj Sharma 
RIO Viii. Pargwal, P.O Pargwal, P.S Khour, Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-561/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

.-}• ' · A~ Moham~n ~eigh 

I 
Additional Re~~r~~ A 

No: .!l. 'bt/7 b- 2S I(,Dated: ':)__")._ \\\ ~ 1)-n \~ ~ ~\~\ \'-~ 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Sonali Sharma, Advocate 

..... .for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBa1· Council under Section 58-ot ·.the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: C\ ""=+ Dated: 2 ':L \\ \\'4--> \~ 
It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Sanjeet Kumar 
S/0 ChuniLal 
RIO Bellana Jodhpur, Tehsil Doda, Distt. Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-56212019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Doda. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Sanjeet Kumar, Advocate 

.... .. for information and necessary action . 

· ~ 
\\ -"~~,.,~ .,..,. ~' ~ . 

Addition~~Y,Jf-o\~ 
. Y§'\ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Dawood Amin 
S/0 Mohammad Amin Bhat 
RIO Hari-Parigam, Tral, Tehsil Awantipora, Distt. Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-52512019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ').2__'?2'-J't .~ ~.pated 
Copy forwarded ·to the: 
1. Principal District & Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President District Bar Association, Pulwama. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Dawood Amin, Advocate 

. ... .. for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: --~---+,_S:_~--~...,___ Dated: :;___ r)_.\ \ \~ ~ ~ 
It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Tanveer Hussain Bhat 
S/0 Wali Mohammad Bhat 
RIO Chattergam, Rawathpora, Haji Mohalla Tehsil B.K. Pora, Distt. 
Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-57612019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,--,. \ ~o-r~ 
Moham~~igh '1)1 r \ 

. J Addition~! Re~r~~ 91 
No: 5L'>-?:..f'4 -S't /}jbated: <;)._~ I I) r:rt, \._~ tl-./' ~'\" • 

I 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association , Budgam. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Tanveer Hussain Bhat, Advocate 

.... .. for information and necessary action . 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ 9_G_eJ __ Dated: D)__ { II) iffi '-"l 
It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Tariq Aziz 
S/0 Abdul Aziz 
RIO Raj Nagar, Tehsil & Distt. Budhal, Rajouri 
AlP H.No.180-A, Subash Nagar, Lane No.2, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subJect to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

seriat No.JK-57712019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

__,. ~~~ 
Mohammad Yasin Beigh 

No: ~l"'vtff&ttated 
Copy forwarded Tothe: 

} ) Additional R!SJi~\a't\&1 • 
3L~ t J Dc6 \_~ ~ ~,~'\ 

I 7 0 

1. Principal District & Sessions Judge, Rajouri/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4 . President District Bar Association, Jammu. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Tariq Aziz, Advocate 

...... for information and necessary action. \ ~,Q 
r-1 . \___---' o---' 'I.A ,.II.- I 

Additional Registr (,~ 

/cJ_\ \ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 9 6 J Dated: _)_ ')_ \ \\ \ 1)-t,) ( 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Ms. Tehmeena Majid 
D/0 Abdul Majid Elayi 
RIO Manchwa, Allayee Mohalla, Tehsil B.K. Pora, Distt.Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-57812019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

___,. ~~ 
Mohammad Yasi~eigh J..-\ 

Additional Re9i r~~\~ ~ 
No: ')-'J..~Ga...-~-n)Lr1 Dated: )_?-\ \\\,%\(\ . ~ Ef'\ 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Budgam. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Tehmeena Majid, Advocate 

.. . ... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _0(-t--=~-=<-...l!k:::.....____ Dated: 52..')_))\) "l-6 ~ 

It is hereby notified that vide High Court Order Dated 16.11.2019 

Ms. Uzma Muzafer 
D/0 Muzafer Ahmad Mir 
RIO Rajpora, Qazi Mohalla, Tehsil Rajpora, Distt. Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification,- subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

· character and antecedents from CID. His/her name has been entered under 

serial No.JK-57912019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there -before. 
I 

~ ·c 
,..-, ~ ()IV'-~ 

a ted: 

Mohammad Yas~·n eigh ').._..\ 
Additional Regis rtr fl"' 

SJ-'1-\\\\"aal') v 81'~··\' 
· Copy forwarded o the: 

1. Principal District & Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Pulwama. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Uzma Muzafer, Advocate 

...... for information and necessary action. 

~-~~~ 
Additional Re~tra~~ l~~ 

' <n/'V" !bJ'\t 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising power·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ 9-4----=-6 ....,L.')_ Dated: lL) ' \\ ChS\.~ 
It is hereby notified that vide High Court Order Dated 16.11.2019 

Ms. Uzma Bashir 
D/0 Bashir Ahmad Bhat 
RIO Brientis Batapora, Tehsil & Distt. Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-58012019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Anantnag. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Uzma Bashir, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

, 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ 5-\--· I £"<:-1------~\'--- Dated: '0 ~\\\ \ n ~ 
It is hereby notified that vide High Court Order Dated 16.11.2019 

Ms. Umaima Hanief Wani 
D/0 Mohd HaniefWani 
RIO Old HMT Road Mustafa Abad Zainakote, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-581/2019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

ro·~~~ 
Mohammad vasm·n igh Yl 

j \ Additional Regis r{_t; 

No _2:,_35'~~flo/ted C)._'L..-\\\ 1 ~\~ ~ ~~ "' 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President Bar Association, High Court of J&K, Srinagar. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Ms. Umaima Hanief Wani, Advocate 

...... for information and necessary action. 

~-~~ 
Additional R;gi~r~~ O .. ll)/l 

'7c./ ~' ~\ \t'" l 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exer·cising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _'3-_· ........,.b>.J...>.s=~- Dated: ')_'::L \\\ \'h ~ 
It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Vikram Sharma 
S/0 Rattan Sharma 
RIO H.No.536-A, Near Airport Road Satwari, Narwal Pain, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-58212019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~ ~ ..-, · ~- rv\,..ll'"' I 
Mohammad Yasin Beigh 

Additional Re~~~ ~t~ 
')__'"2-\ ''\roo~ ~n~~·'l No:?--~~ -f/ 1.cfJ Dated: 

I 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press , Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President Bar Association , High Court of J&K, Jammu. 
In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
Mr. Vikram Sharma, Advocate 

. ... .. for information and necessary action. 



• > ' 

HIGH COURT OF JA.MMU -AND KASHMIR AT JAMMU 
(Exer·cising power·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _ ___;5~. b-=-~ __ Dated: ':2_')__ ~\ )Gr:D \~ 
It is hereby notified that vide High yourt Order Dated 16.11.2019 

Mr. Zahid Hussain Hurrah 
S/0 Mohd Ibrahim Hurrah 
RIO Goom Ahmad Pora, Tehsil Pattan, Distt. Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

s·erial No.JK-58412019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~-~~· 
Mohammad Yasiniigh ')). 

Additional Regist r,,\tC-, 
oV ~' 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Baramulla. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Zabid Hussain Hurrah, Advocate 

.... .. for information and necessary action. 

,.,. ~~ 
Additional R~g tr1~ \t0 " 

n~ / - t\\ 
l 'V ~\" -



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under· Section 58 of tire Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~~ Dated: S) :J----\\\ ~ ~ \ '1 

' It is hereby notified that vide High Court Order Dated 16.11.2019 

Mr. Wajid Javaid 
S/0 Javaid Ahmed Wani 
RIO Kaskoot, Tehsil Banihal, Distt. Ram ban 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject tb the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-58312019 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

• 
--~· ,..., . c::;:---_. , -\a 

No: Sk--tt_:__"--\ \ FL-r-\ 'I ) uD a ted : 

Mohamma miigh '}/\ ...- \ , ,... 1 

\ Additional Regis af.. ''"' 
')__ <J-~ \ ) I f6-6 \_~ fh,/ \\ 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President District Bar Association , Ramban. 
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the website. 
6. Mr. Wajid Javaid, Advocate 

...... for information and necessary action. 

')- ~~ 
Additional Reg~t~ar \")\..-~ .-[( ~ 

rv (!8 · tl t'J 
~~ --------


